CENTRAL ADMINISTRJT IVE TR IBUNAL
PRIC IFAL BEMCH
NEW DELHI

Q.4 NO. 1219/94
New Delhi this the 26th day of October, 1994
THE HON®BLE SHRI JUSTICE S. C. MATHUR , CHATRMN
THE HCON'BLE SHRI P. T, TH RUVENGD#%, MEMBER {4)

Pardip Kumar S/O Shri Dhan Sin%h,
R/0 73=11 Panchvati Defemnce Golony, |
Delhi Cantt, oo Roplicant
By #dvacgte shri A, K. Behra
@L S\,

1. Union of India through
' The Controller Gemeral cf

Defence Accounts,

EﬂeS‘t Blwk N005° R, K. Puremo
New Delhi.

2, Comroller of Defencte Accts. (AF),
west Bleck NO. O R.K. Furam, o
New Delh i, oo o Rosp eadanils

By sdvocate Shri M. M. Sudan

OB D ER (Ba
Hon'ble shri Justice S. C. Mathur =~
Learned counsel for the respondents hags filﬁ}é’ﬁfl
photo ccples of correspondence and the fimol w@dor
dated 4.10.1994. The fingl arder says that tho v
applicant is enmtitled to all consequant Lol bepefits
from the date of promoticn, |

2, Learmed counsel far the applicant cortades that -
the relief claimed in the O.A. stands granted. o

3. In view of the:above, this gpplication is dlsmisscd
as not pressed as it has become infructucus,

P2 e e
{ P. T» Thiruvengadam ) {s. G, Mathw §

Member (@) Cha izman




